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RESULT OF ELECTION TO THE CEN-
TRAL ADVISORY COMMITTEE OF
THE NATIONAL CADET CORPS

Mgr. CHAIRMAN : Shri Hriday Nath
Kunzru being the only candidate nomi-
nated for election to the Central Ad-
visory Gommittee of the National Cadet
Corps, I declare him duly elected to
be a member of the said committee.

THE DENTISTS (AMENDMENT) BILL,

1953
Tae DEPUTY MINISTER FOR
HEALTH (SHRIMATI M. CHANDRA-

SEKHAR): On behalf of Rajkumari
Amrit Kaur I move for leave to intro-
duce a Bill further to amend the Den-
tists Act, 1948.

Mr. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further tc amend the
Dentists Act, 1948.”

The motion was adopted.

SHriMaTt M. CHANDRASEKHAR:

I introduce the Bill.

ALLOTMENT OF TIME FOR (1) THE
APPROPRIATION (No. 5) BILL,
1953 AND (2) THE PEPSU APPRO-
PRIATION (No. 3) BILL, 1953.

Mr. CHAIRMAN: According +to
clause (2) of Rule 162 of the Rules of
Procedure and Conduct of Business in
the Council of States I allot 24 hours
and 1 hour respectively for the com-
pletion of all stages involved in the
consideration and return by the Coun-
cil of the Appropriation (No. 5) Bill,
1953 and the Patiala and East Punjab
States Union Appropriation (No. 3)
Bill, 1953

——

THE APPROPRIATION (No. 5) BILL,
1953

Tae DEPUTY MINISTER FOR
FINANCE (Surt M. C. SHan): Sir, I
beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
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further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1953-54,
as passed by the House of the People,
be taken into consideration.”

Sir, I do not hope that the House
expects me to make a speech on this
subject. Already a statement show-
ing the supplementary Demands for
Gsants for expenditure of the Central
Government has been circulated to all
the Members and that statement also
containg foot-notes wherein all the
explanations have been given. Sir, as
will be seen from that statement, these
demands are for 1466 crores of which
Rs. 2'76 crores pertain to the revenue
portion and the balance of Rs. 11-90
crores pertain to the capital side. On
the revenue side there are four or five
important items. One item is for
Rs. 90 lakhs representing aid to Kash-
mir which is recoverable and which is
to be transferred to the loan head.
There is another item for Rs. 30;70
lakhs representing excise duty realized
on coal and coke in the previous year
which has to be transferred to the
Coal Board. Then there is another
item of Rs. 25 lakhs which represents
drawback of import duty collected on
raw cotton used in the manufacture
of fine and superfine cloth and yarn
exported out of India to which the
House has already agreed. Then there
is an item for Rs. 30 lakhs which re-
presents arrear payments to certain
State  Governments—Bombay  and
Saurashtra—which though met initially
from the Revenue Budget will be de-
bited to the Consolidated Fund. There
is another amount of Rs. 9 lakhs

in
respect of Community Projects and
social education organisations and

training schemes to be balanced by
corresponding recoveries from the
Technical Co-operation Administration
and the Ford Foundation. Excluding
these important items which I have
mentioned, there are about Rs. 90 lakbs
out of which Rs. 80 lakhs will go for
expenditure on displaced persons and
this is largely in respect of displaced
persons from East Pakistan who have
come into West Bengal. The balance
is spread over a number of small items
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and represents unforeseen and un-
avoidable increase in the normal ex-
penditure of Government. On the capi-
tal side, there are two demands. First
is for Rs. 11:72 crores comprising
Rs. 9 92 crores on import of 24 lakh
tons of sugar within the current year
and Rs. 1-80 crores for purchase’ of
fertiliser. The expenditure on the pur-
chase of sugar will be more than cover-
ed by the sale proceeds, and similarly
the expenditure on fertilisers will ulti-
mately be recovered from sale pro-
ceeds. The other demand for Rs. 18'50
lakhs is to meet the additional call for
capital made by the Eastern Shipping
Corporation Ltd. wherein the Govern-
ment have 74 per cent. interest.

Sir, I do not think that any further
explanation is necessary. As I have
already stated, the foot-notes carry
ample notes to show why this expendi-
ture ig necessary. So, without weary-
ing the House any more, I move.

MR. CHAIRMAN: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1953-54.
as passed by the House of the People,
be taken into consideration.”

SR P, C. BHANJ DEO (Orissa):
Mr, Chairman, silence is golden, where
ignorance is bliss, but whatever the
traditions on the other side of the
House, ignorance is certainly not bliss
as far as this side is concerned. Hence
the reticence of the Deputy Minister
for Finance who tries to inspire our
vision, ever since his original counter-
part has assumed the veil of invisibili-
ty, to the points raised by me in the
previous Supplementary Budget dis-
cussion in this House which ig beyond
comprehension. This peace which
passes all understanding becomes all
the more incomprehensible when the
hon. Deputy Minister himself promised
me outside the precincts of this House
that he would let me have the reply
to the points raised during the dis-
cussion in writing later on.
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Surr M. C. SHAH: Have I not sent
it to you?

Surr P. C. BHANJ DEO: No; I have
not received it anyway.

Surr M. C. SHAH: I will look into
that.

sur:r P. C. BHANJ DEO: It seems
that he has promptly forgotten all
about it and no amount of reminders
to his original counterpart in the
Finance Department has been able to
disturb the slumbers of that Ministry
up to date.

Surr H. P. SAKSENA (Uttar Pra-
desh): Are you sure of the correctness
of your address?

Surr P. C. BHANJ DEO: Now, Sir,
before I go to some of the details of
the Bill before us as the second Sup-
plementary Appropriation Bill for the
current year, I would like to refer to
the great delay and lack of war-time
promptness in the issue of Appropria-
tion Accounts of the Central Govern-
ment together with the usual Audit

* Reports thereon. More valuable is the

document known as the Finance Ac-
counts of the Central Government and
the Audit Report thereon. This docu-
ment has not been issued after the one
relating to the year 1946-47. Inciden-
tally, I may mention that the question
which I raised about the loan of Rs. 5
crores given to the Government of
Thailand and which wag satisfactorily
answered by the Finance Ministry last
Wednesday was based upon the in-
formation contained in that document
—Finance Accounts of the Central
Government for 1946-47 and the Audit
Report thereon. Although the usual
plea given for the non-issue of the
Finance Accounts of the Central Gov-
ernment is the lack of reliable data
due to the balances of assets and
liabilities of the wundivided ‘Govern-
ment of India and Pakistan not having
so far been determined, it is my
opinion and suggestion, Sir, that we
in India should work out these
balances on a provisional basis sub-
ject to later corrections. If we do not
do this now and go on waiting for
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correct figures, which I instinctively
feel will never be available to us how-
ever long we may wait for them, we
shall never be able to prepare that
valuable document called Finance Ac-
counts. And on a fine morning it is
quite likely, Sir, to be announced that
all attempts to prepare it had been
abandoned. Again it may also be an-
nounced that that document serves no
useful purpose and it will be a major
tragedy in my opinion in the financial
administration and good government
of this country.

The non-issue of the Finance ac-
counts for the year 194647 is, it is my
intuitive feeling, Sir, not due to the
unavailability of fairly accurate data
of the balances of assets and liabilities
of the Central Government, but it 1is
due to lzzness. This laziness has its
origin in its turn, in my opinion, in
the easy availability of spurious funds
through deficit financing, the classic
example of which took place on a
huge scale, up to about Rs. 300 crores,
if I remember correctly, in 1948-49,
and foreign aids to feed public ex-
penditure in India. Since then it seems
that great laxity has set in in every
department of the Government, and
this fault is not peculiar to the com-
pilation of the finance accounts of the
Central Government.

Sir, there is a proposal to associate
this House with the Public Accounts
Commitiee which has hitherto been
confined to the other House. While
welcoming this proposal, may I ask,
Sir, of what use its translation into ac-
tion is going to be in view of the fact
that this Joint Public Accounts Com-
mittee will, at the most, be asked to
examine a few old past irregularities
or scandals as they are called, in the
Appropriation Accounts of three or
four years ago when the Members of
the Public Accounts Committee go and
end their task by persuading them-
selves into the mood ‘to let bygones be
bygones’ and forgive the past. In other
words, remedial action recommended
by the Public Accounts Committee on
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delayed accounts brought to its notice
is extremely limited.

As regards the finance accounts, it
ip strange that the Public Accounts
¢Committee has not so far looked into
jt. Their examination of the old
volume for 1946-47 would have mend-
ed matters straight away.

I have already mentioned how a loan
of Rs. 5 crores to Siam was discovered
py the Government. The audit notes
in that document stated that no certi-
flcate of liability for that loan was
forthcoming. Now that we know for
certain from the Finance Ministry that
she Wwen ew ween tepdd Wy Sam, Yne
matter may be closed. But I submit
that there still are serious irregulari-
ties in that volume for 1946-47 which
deserve the attention of the Public
Accounts Commrittee. I am quite sure
that if and when the finance accounts
for the years after 1946-47 are pub-
fished, there will be instances of far
graver concern to the finances and the
good government of this country. To
attribute bad motives to the other
party, Sir, is not one of my specialities;
but since in this instance, I believe I
have no personal axe to grind other
than my desire to serve the public in-
terest, I may be permitted to say that
the Finance Ministry, if not the whole
Government of India, have got a vested
interest in not being tog eager to ex-
pedite the publication of the finance
accounts for these years. I may say
that the accounts of the Central Gov-
ernment are now in a chaotic condi-
tion; and grave errors will be dis-
closed if proper finance accounts are
issued every year. They will reveal
a great unbalance between assets and
liabilities of the Government which
even the statement of interest-bearing
obligations and the interest-yielding
assets of the Government shown in the
annual budget explanatory memoran-
dum is hardly able to suppress and
hide. Specifically, I refer to the widen-
ing margin between loans and assets,
euphemistically called ‘uncovered
debts’ in the budget memorandum.

Coming to the Appropriation Bill
before the House, and the Demrands
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underlying it, I wonder why the
Finance Ministry could not anticipate
these demands and include them in
the main Budget of last February or,
failing this, in the supplementary de-
mands for grants passed by Parlia-
ment on the 23rd of September last.
If such supplementary demands are
granted by Parliament too often in a
year, the value of the main annual
Budget is vitiated. The unity, com-
prehensiveness and immportance of the
main annual Budget is affected by
supplementary grants taken too often
in a year.

I will now deal first with the two
supplementary votes Nos. 125 and
138, on capital account in the Bill
before the House, because they are of
far greater importance, I think, to
the financial position of Government
than any of the other items. Further
capital outlay of the Ministry of Food
and Agriculture has become a regular
feature because of the various train-
ing schemes conducted by it. But, in
some schemes. Sir, losses are taking
place which the Government may
justify as heing in the public interest.
‘One such clear case is the amount
spent on the Land Reclamation
Schemes. The amount of supplemen-
tary grants in this case is small, name-
1y, Rs. 5,000, but the principle involved
is great and vital. We are told that
this sum of Rs. 5,000 is required for
meeting the excess on interest charges,
which excess is due to the increase in
the outstanding capital at charge on
the Central Tractor Organisation aris-
ing out of the Land Reclamation
Scheme. This Land Reclamation
Scheme has absorbed considerable
outlay while its assets are steadily
decreasing or remain stationary.

Another phenomenon in this fleld
‘which causes concern and bewilder-
ment is the justification of interest be-
ing paid from capital, that is, from
further loans, instead of from ordi-
nary revenues. This capitalised in-
terest, Sir, is the sure income, as it
were, to the financial embarrassment
of the Government. Of course, the
Finance Ministry and its head may
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have ready answers for charging ine
terest on the scheme to capital, but
they are not convincing. When I ask-
ed the Ministry of Agriculture what
the net profit made by the Land Re-
clarration Organisation was, annually,
from the year of its inception, the hon.
Minister replied on the 12th May 1953,
that the Land Reclamation Organisa-
tion works on a ‘no profit no loss basis’,
and the question of profits made,
therefore, did not arise. On this
Organisation Rs. T crores had been
sunk up to the 31st March, 1952. It
may be the economics of a welfare
State that to work for profit is sinful
while to increase debts and incur loss
is a sign of virtue. It was for this
that only a few months ago, I had
characterized this Five Year Plan on
the floor of this House as a perpetual
‘Shirs-asanam’ for the nation. Will
the Minister be good enough to inform
us what the accumulated loss of this
organisation is since it was started?

As regards the other vote on capital
account, namely, No. 138, this demand
requires the grant of Rs. 18} lakhs for
further investment in the Shipping

3 P Corporation. It would be
" illuminating to learn
how much dividend has been

declared by the Corporation each year
since it was set up on the 24th of
March 1950.

Now, Sir, coming to the Bill, on its
Revenue Account, I wish to know from
the Finance Minister why he could
not foresee these charges for inclusion
in the main Budget of February 1953.
If these schemes or new services are
s0 urgent, how many of them, and of
what amount, may I know, Sir, apper-
tain to the Five Year Plan? The large
amount of money to be spent from our
Revenue Budget in Kashmir calls for
doubts and fears in the minds of
thinking men because of the glaring
instances of bungling and misplaced
confidence in recent times in that
direction. But it is not my purpose
to embarrass the Government in this
field, and whatever I may feel on the
matter, it is better for me to leave it
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unsaid. I do not find the major head
of account numbers in the case of all
but the last Supplementary Grant in
the Demand booklet upon which the
present Bill is based. The Supple-
mentary Grants on which this Appro-
priation Bill is based do not provide
for the write-back to Revenue of
pseudo capital expenditure except in
the case of some small irrecoverable
loans which the Ministry of States
under Demand and Vote No. 95, has
rightly converted into grants. More
such irrecoverable loans given to the
various State Governments are due
for conversion into grants. I do mnot
know why Supplementary Grants
have not so far been demanded on the
Tollowing accounts: (1) Purchase of
70 jet aircraft machines from France,
(2) Payment of interim compensation
to displaced persons, and (3) Unem-
ployment relief schemes, details of
which were announced the other day
by the Minister for Planning in the
other House. This, Sir, brings me to
the end of my remarks on the Supple-
mentary Budget of this session for
the Centre. It is a subject which is
above the blinkered vision of party
politics and personal prejudices.
Hence it is right that the Members of
this House should be given ample op-
portunity to discuss its provisions
freely and unrestrictedly in the pub-
lic interest, as, I think, it is a matter
of trite experience, Sir, that whereas
the other House can show its strength
by paying attention to brass tacks, we
of the Council can show our strength
through our influence by means of the
spiritual forces of golden advice and
discussion. It is my earnest hope
that unlike my experience last time
the light emanating from Ministerial
wisdom will guide us to reach correct
conclusions and useful criticisms, so
that it may help the Government in
establishing the rule of justice, which
is our sole concern. Thank you, Sir.

SYEp MazHar IMam (Bihar):
OUa 1 (ler) ol e daw
L}L«Jﬂ ‘<_(B111) J-{ u-’ u-.‘.-ﬁ ',M
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[For English translation, see Appen-
dix VI, Annexure No. 153.1
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ot o #o wwt (IR w_w) ¢
Ferer waRd, qF I faw  (Bill)
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SAY =Y TR X qE a1 T € S9w
fRfaa ag w31 Jrar & fF oy AT &
AT JR F G g9 | Fas H4GT F
AT gy FT F 59 wrF T
AN THT qrgT F 39T F1 0T W E |
T ZHY AT F AT & Wi § F/T
/T T 7 ar Iy R w3 fraw
gt grm . Pl & e & fo
© G ATAWF F A F AT § agad
FT STAT | BT FIFTT FY R Y 5 TG@
T H15 FIA ol TF g IsTAT A
W gARITeRTA Ay FT I
fainft mifzar & et a8 Fgar € &
qIErs  qF a1 gER F A% 51 g
T JTAT 3R T AT T AT, W 3
TS Q7997 4 AT 7w frar g o
Frarai # gify g 2 2

FT 95T 73§ oy T T yEw Q wYAT
R AM AT HY TF 3 FIGT Y ATAT AT
&9 ar nar, 3@ 913 frar var (¥
FTER &1 93 AIGA Far,=1igd o ad
B 59T OF A F AT I S ) TR-
T T ¥E & S Giag oy |a /
AT AT FZAT 4T, T AR, &
FAITY 17001 F1F FIR FA
FATE AR AT AR 9k F 79N %
qRUT R A AT, TAF afgy A
AT g, a8 JA-SOTE AT AT F
BT FATE FLATE 1 TF AT T AL
qg 399 9feaw Far § 9 a<g a<g
& @ F JqAT QY TITC FET & o
RA(GTAFN LT I A[AT &
T wag ) &g frar ek @
fawar, a2 39 TS qF TR F AT TS
fed T T SHF A IR ARG T2
ATEE N
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a7 3% fod geaw € gl
qHTR FFT AT awhEat 3 W -
g ® S F fips et w7 w7 37 A
TFICFT fZar qR dre uHo qYo
(P.S.P.) sz ww=yfirez arEf (Com-
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FFgn & f5 @ FTHET ¢ T R
M w7 w1 foar o o fF 9@y 4r
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AT IwFT afear &7 g R R v
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A F IET § FIS QT T A AL
gidT e o 7 <Y aY gor arfrw gl
XY S = & A O g &y Ay er=sT
T FECEH AT A A AR
framt & fod g 7 F15 SR #Y
qf 78t #1178 ey o § 5 aray
& A A ¥ W 7 AT T A
fre ot gad wer feast ger ?
MAFGR IS T TGA R WA
e e feae (Census Report)
@t 917 q AT g gl § @R
qT> ST FY ATHEAT Afaw gy & A
3 @97 SqTET I8 Fq¢  qfgm A
g S, et avg ¥ v ar @R &,
AT WHFATT  WTH AR gAR g & |
T ST TXFTR 7 3GTT & IW H7 afegar
FY a9 & fod Fw< w7 I § ar suF
fod faas o3 fF g@ oW eer
AT T TF, ML MG AT T}
EINE S

g9 AW S FOGIT &, STaT feafr
TIA P AGF & | fadeles 9@ g
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fgats o2 Ta= 7@ § & =M
g 3w frgar ), 37 AT mER
q 78 F7 w3 freear § A F7 919
frer &% geerdy afear @gr @ €
WRAT § JI6 T FW agriqal & 39
T I AT F2T & AR I W ITh
g I § ar fgarg Tad oK 1@ FE
T a frag vy gRR e F fod
g w7 & 3fe ag ara sy wag
AT TET Awar fF AT UuAs w74 ¢°
A F IIT ¢ YT & AT AT & B
Y WIS | FIFR FT grE nifefeay
(high politics) & s @war
TT TEY, ITHY AT Aoy TEXT HY ATAL
7 R dat Fr w7 WHE &) ww
TWE a §g (cess) IR T
(duty) wsmr fl &1 e
AT AT AR gEA qvE A &
W fRr #3 Iy s 4 a1 @
T |

{MR. DEPUTY CHAIRMAN in the Chair.}

T G goer ofome W g,
Taiod § gor # qaoag 3@ I
FeTT amear &, srerar FawST OW
A W T # wfE @ gwR w3
e

[For English translation, see Appen-
dix VI Annexure No. 154.]

Suri RAJENDRA PRATAP SINHA
(Bihar): Mr. Deputy Chairman, I will
draw your attention to appropriation
No, 125 in which we find that
Rs. 11,72,00,000 is put for meeting the
subsidy on fertilisers.

Surr M. C. SHAH: Rs. 11 crores is
not for that.

SuHrR1 RAJENDRA PRATAP SINHA:
1 am referring to these two— sugar
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and fertilisers. In 1952 I find from
the report of the Ministry of Food and
Agriculture for 1952 that 8:7 lakh tons
of ammonium sulphate was allocated
to the different States both for food
and non-food crops. This also includ-
ed a very small quantity for indus-
trial purposes. Now the explanations
that have been given alone with ihe
Supplementary Demand show that
1,80,000 tong of sulphate of ammonia
was the carry over at the end of 1952
on which we are going to give this re-
bate to the State Governments. There-
fore, I calculate that the consumption
of ammonium sulphate during 1952
was about 1-9 lakh tons., This 3;7 lakh
tons which was allocated to the
different States included 1-7 lakh tons
of imported ammonium sulphate.
Now my question is, if the consump-
tion was only 1-9 lakh tons during
1952, what was the point in importing
17 lakh tons of sulphate from abroad.
It is also stated in this report that
this 17 lakh tons of imported am-
monium sulphate included 90,000 tons
of ammonium sulphate got through the
Indo-U.S.A. Technical Co-operation
Assistance Programme. The Govern-
ment may say that they have not paid
for this quantity but why import even
under this assistance scheme this
quantity of ammonium sulphate when
it is not required by the country? We
could have made use of this assistance
in some other better way. The report
says that the Government proposes to
import about a lakh of tons of ammo-
nium sulphate this year under this
Indo-U.S.A. Technical Assistance Pro-
gramme. Our consumption of ammo-
nium sulphate produced from the
Sindri Factory and the Travancore
Factory also is there. I should like
to know what is the estimated con-
sumption during the year 1953 of this
fertiliser. In view of the fact that
there has been a reduction in the pool
price this year from Rs. 370 to Rs. 290
per ton, do the Government expect
that the increase in the consumption
of ammonium sulphate will justify the
import of 1 lakh tons of ammonium
sulphate from foreign countries? I
want a clarification on this point.
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The other point I would like to em-
phasise is that there is no point in pro-
ducing or importing ammonium sul-
phate if that is not consumed by the
agriculturists.

AN HonN. MEMBER: If rains fail

Sarr RAJENDRA PRATAP SINHA:
As has been pointed out by my other
friend, our cultivators are very poor
and they cannot afford to purchase
this high-priced fertiliser for their use.
It may be difficult for the Government
to reduce further the price of the fer-
tilisers. The difficulty is that the
credit facilities in the rural areas is
rather drying up or shrinking as 1
pvointed out the other day, while we
were debating the Reserve Bank
Amendmrent Bill and unless the Gov-
ernment strengthens the credit facili-
ties in the country, it is mo good pro-
ducing only the fertilisers. We have
seen that although we allocated 3-7
lakh tons of fertilisers, not more than
1;9 lakh tons was utilised. Therefore,
I think that the first step that has to
be taken now is to see that this ferti-
liser reaches the smallest and the
poorest peasants. Then alone will you
justify the expenditure of Rs. 37 crores
on the Sindri Fertilisers.

The other point that I would like to
draw your attention to is the very
alarming report which was published
in the Amrita Bazar Patrika, dated
16th December 1953. Dr. S. Ghosh,
the head of the Department of Chemis-
try, Allahabad University, has said
about the use of the chemical ferti-
lisers, particularly the ammonium sul-
phate manufactured in the Sindri Fac-
tory, as follows:

“Ammonium Sulphate produced
at the Sindri factory was more
likely to do harm to the soil than
good. Both the chemical and physi-
cal properties of the soil in this
country were different, at different
places. It had to be scientifically
investigateq as to what particular
requirements were actuzlly needed
by the soil at a particular place. To
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give a prescription of the foreign
soil to Indian soil was erroneous.
Solar energy in India is tremendous
and therefore, the prescription of a
temporate climate cannot do any
good. Moreover, Ammonium Sul-
phate produced acidity and turned
the soil ineficient. Again the Indian
soil was poor “Humas” which could
not retain Ammonium radical for a
long time.”

Dr. Ghosh is an eminent scientist
and is reputed for his works on soil
chemistry. If that is the view of such
an eminent scientist regarding the
use of ammonium sulphate which we
are producing at Sindri, 1 don’t know
in which direction we are moving,
whether by the production of these
fertilisers and their distribution we
are improving, or making things worse.
Sir, I would urge that a more scienti-
fic approach is needed and more
research work is called for before we
advise the agriculturist to use these
products, I would like to know from
the Government what are their opinion
on this point and whether their atten-
tion has been drawn to the views of
this eminent scientist of India.

I now come to the question of sugar
imports. We find that by the two ap~
propriations Nos. 4 and 5, we will be
spending Rs. 17,17,00,000 in importing.
2:5 lakh tons of sugar. Sir, this is a
very unhappy state of affairs, parti-
cularly in view of the fact that we
have all the productive capacity, we
have the necessary land and we claim
all the “know-how” to produce sugar
to meet all our internal requirement of
sugar. In the year 1951-52, the sugar
industry produced about 15 lakh tons
of sugar. The fall started from the
year 1952-53 in which year they pro-
duced only 13 lakh tons of sugar, and
the estimated production in the cur-
rent year, that is to say, 1953-54 is
only about 12 or 12§ lakh tons of
sugar. It is estimated that our con-
sumption of sugar during the last year
was about 16 lakh tons. We shall be
short by about 4 lakh tons of sugar
during the coming year And now the
Government have revised their sugar



3223

policy. Previously they used to leave
the industry to take care of itself and
the consumers were made to depend
entirely upon the Indian cane and the
Indian sugar industry. Now the policy
has been revised and the Government
has decided to import sugar to meet
the shortage. Such shortage did occur
in previous years also, but there was
then no decision to import sugar and
there was no importing of sugar from
outside. But now they have revised
their policy and they are going to
import sugar to meet the internal de-
mand. This, I feel Sir, is wrought
with great danger. We cannot have
temporary solutions by importing
sugar. We cannot allow our sugar in-
dustry to languish. We have got to
meet the entire internal demand by
our own production. We must find out
the basic factors to stabilise this in-
dustry. And I think the conditions
governing the sugar industry in this
countty are quite different from the
conditions obtaining in other countries.
In other countries, the factories own
their entire farms and they are inde-
pendent of cane supply from other
sources. But in this country, the cane
is cultivated by millions of small pea-
sants and unless we make it remunera-
tive for these peasants in this country
to grow and supply cane to the fac-
tories, the sugar industry cannot be
stabilised. We must see to it that
sugar cane cultivation is remunerative
to the grower of the cane. How can
this happen? This can only happen if
the y.eld per acre of cane and of sugar
increases. In other countries we find
that the yield per acre is very much
higher than what we have in India.
In India, the yield of raw sugar per
acre is 1'394 tons. In Hawaii it is
6-489 tons per acre and in Mauritius
it .s 2-370 tons per acre. So you can
see that India has got the lowest yield
of raw sugar per acre. Now, the chief
problem is that unless we impiove the
quantum of sugar produced per acre,
the cultjvator cannot be satisfied. Sir,
we have got to see that from every
acre, the cultivators do get even at low
cane prices a better return per acre
than what they are getting today at
high prices or what they were getting
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last year or the year before last at
high cane prices from their land. I
say this because it is not only the ques-
tion of the cultivator, but we have
also to see to the question of the price
level generally and the interests of
the consumer. The consumer wants
cheap sugar and we have got to find
out a via media to produce cheap
sugar and at the same time give a
better and a larger profit or return to
the cultivator. This can only be possi-
ble if you increase the yield per acre
of cane and sugar. What has been
happening in this country? In spite
of the research work that we have
been doing, in spite of the Planning
Commission, in spite of the efforts of
both the Central and the State Gov-
ernments, the yield per acre in this
country has been going down from
year to year. I will give some figures
here. In the year 1934-35, we in India
had an average of 15-09 tons of cane
per acre. In the year 1949-50, this
average yield came down to 13'63 tons
of cane per acre. In 1950-51 it was
further reduced to 1333 tons of cane
per acre. And last year, that is to
say, in 1951-52, we recorded the
lowest yield of 12-47 tons of cane per
acre. And this has happened in spite
of the fact that we have been increas-
ing the irrigation facilities, we have
been produc.ng more of fertilisers and
our research departments have been
working and have shown good results.
In spite of all this, the yield per acre
has fallen in this country. Thig is a
very sorry state of affairs and to this
cause I attribute our having to import
sugar now of 2'5 lakh tons. Sir, the
grower cannot find it remunerative to
grow cane when the yield is so poor.
What have we been doing in the mat-
ter of improving the yield per acre?
In the year 1944, the Government of
Bihar and the Government of U.P.
levied a cess—cane cess. This cess
was imposed with the avowed pur-
pose of developing the cane cultiva-
tion in this country and for encourag-
ing the research work and for apply-
ng improved methods of cane culti-
vation in order to increase the vield
per acre, in order that it may be made
remunerative to the cane growers to
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grow cane. During the period between
1944 and 1951, the Government of U.P.
collected a sum of Ra. 12°63 lakhs as
cane cess. This cess was collected only
for the purpose of developing cane.
But we find that instead of app'ying
all this money {for research work or
for providing facilities to the cane
growers for improving their cultiva-
tion methods and their acreage, this
money was utilised for other purposes,
and the only amount which, during
this period, that is to say, between 1944
and 1951. was utilised by the Govern-
ment of U.P. on development work was
Rs. 131 lakhs, For this period from
1944 to 1951, I do not have the expendi-
ture figures for one year; I find that
in this period only about one-twelfth
of the total collection of the cane cess
was utilised for the purpose of cane
development, because out of the total
collection of Rs. 12:63 lakhs they have
spent only Rs. 1:31 lakhs for this pur-
pose.

Now, Sir, let us see the case of Bihar.
The cane cess collected during the
same period, that is between 1944 and
1951, was Rs. 3,45,00,000 and during
this period they have spent on cane
development work Rs. 72 lakhs. Sir,
therefore. it works better than in the
case of U.P. because 1/3rd of the total
collection has been spent but the point
which I would like to place before you,
Sir, is this that we have not taken any
concrete measures on a large scale to

develop cane on proper lines. Develop-
ment for what purpose? For purposes
of improving the yield. Sir, the re-

search work done both by the Central
and the State Governments has proved
this fact that the yield per acre could
be as good as in Mauritius or in any
other country; it is only a question of
carrying the benefits of research to
the small cultivators. That is the only
thing to be done for which we are lack-
ing in organisation. Unless we spend
all the money that we have been col-
lecting for development of cane—on de-
velopment work alone—we cannot hope
to have the results that we all desire.
During this period of nine or ten years
what the two Governments would have
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collected by way of cess and appro-
priated to the general revenues has all
been lost in one year by the import of
25 lakh tons of sugar. You have seen,
Sir, the amount is Rs. 17 crores for
‘mporting sugar. I think that in this
year we shall be short by four lakh
tons and our imports will be higher
and, therefore, Sir, we will be expend-
ing more of our money in foreign ex-
change. This is a very short sighted
policy and unless we improve the yield
per acre and unless we utilise all the
cane cess for the work for which it is
meant, we cannot stabilise this indus-
try.

3226

Sir, my suggestion is that the Gov-
ernment has formed so many boards
and it is also collecting cess and setting
it apart for the purposes of that parti-
cular indusiry for which the money is
collected. Similarly, Sir, the Govern-
ment of India should see that this
sugar cane cess that is collected is set
apart in a separate fund, and placed
directly under the Centre. After all,
the sugar industry is the responsibility
of the Centre and it is the Centre’s res-
ponsibility to see that all the cess that

is being collected by the State Gov-
ernments is put separately in a
cseparate fund and that the entire

management of the cane cess is done
by a board on which may be represent-
ed the Centre, the State Governments
and also the industry and the cane
growers. Unless this is done, Sir, there
is no salvation for the industry and we
shall go from bad to worse every year.

One point more, Sir. I would like
to stress in this connection and that
is this. I know that the Govern-
ment is considering the import of
raw sugar in place of refined sugar.
I congratulate the Government for
this scheme that they have evolved and
it will be indeed doing some good to
the sugar industry by importing raw
sugar in place of refined sugar. [
understand, Sir, that the landed cost
at the port may be about Rs. 15 per
maund of raw sugar of 96 lbs. and it
is feasible to refine this sugar in the
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Indian factories and sell at Rs 27 ex-
factory per maund after paying Gov-
ernment excise duty Sir, i1f we en-
courage the import of raw sugar 1n
place of refined sugar, we shall be
having benefit 1n more than one way
We shall be providing employment to
our unemployed labour We <hall b~
utilis ng our 1de capact, and ‘'asily
Sir we shall be saving foreign ex-
change because the cost of raw sugar
1> very much less than tnat of refined
sugar I would hke to wain Govern-
ment of one temptation to wh ch they
mray become a prey It .s likely, Sir,
that the Government may be tempted
to reap higher profits by importing re-
fined sugar as I understand, Si, cheap
sugar Is available i the world mar-
ket because some of the continental
countr es are prepared to under-sell
sugar for purposes of getting foreign ex-
cnange The Government of India
might very well think that they can
tahe advantage of the .ituation, by
buy ng sugar at cheaper rates and sell-
ing 1t at the same rates at which they
are selling it 1n the Indian market and
thereby increase their margin of profit
S1t this will be a very short-sighted
policy, they should not have a bamwa
mentality but should look at this from
the point of view of creating more eco-
nomic activity in this country and this
can only be done, Sir, if we mmport raw
sugar 1n place of refined sugar

Then Sir I draw your attention to
the Ministry of Transport’s appropria-
uon for the Eastern Shipping Corpora-
tion Ltd My hon friend, the first
speaker, probably questioned how far
it was proper to invest in the Eastern
Shipping Corporation when 1t was not
paying any dividend I know, Sir, that
the Eastern Shipping Corporation was
established only during the last two
or three years and 1t was only for the
first time 1n 1952 that they paid a
small dividend but, Sir, investment in
the Fastern Sh.pping Corporation 1is not
to be looked upon from the point of
view of earning dividends Si, we
have got to encourage our national
s>hipping and we have to look upon
this 1nvestment from the point of view
of how far it furthers the cause of
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national shipping Sir, the Planning
Commussion has set a target that by
1955-56 we should have an additional
two lakh tons of shipping in this coun-
iry Last year, that 1s to say 1n the
year 1952 the net acquisition was only
35 000 ton. I would like to ask the
Government whether 1f they go on at
this rate they w1l be able to reach the
target which 1s a very very mreagre
one Sir I was looking at the figures
of shipping tonnage owned by the
different countries of the world and I
find that India stands at the bottom
Qur shipping tonnage 1s lower than
that of Finland and Belgium So we
must do our best to improve the ton-
nage of Indian shipping

Sir 1t 1> very good that the Goverr-
ment has allotted one crore of rupees
for {ne shipping companies to acquire
ships for the coastal trade, but Sir.
the complaint was that they took this
decision rather late which has very
badly hit the shipping interests Sur,
1t 1s »aid that 1f they would have taken
this decision a year earlier, ships could
have been bought at two-thirds the
pr cés at which they are being bought
today Thig 1s a very dismal state of
affairs and the delay in taking such
important decisions has resulted in the
loss of foreign curiency It was really
very disastrous as has been pointed
out by the first <peaker of today

Then Sir they have allotted two
crores of rupees to be given as loans to
the shipping companies for purposes of
acquiring ships which go abroad for
overseas trade but I find, Sir, that all
this money 1s not being utilised by the
different companies I have to make a
suggestion in this respect that the
Eastern Sh.pping Corporation should
be asked to make use of this money if
private companies are not coming for-
ward to utilise this money The East-
ern Shipping Corporation are carrying
on thelt business by chartering ships
and they are 1n need of acquiring ship-
ping tonnage for foreign trade and now
if thi>» money or a portion of this
money 15 given to them they can very
easily and quickly acquire the neces-
sary tonnage and this company, of
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course, is under the control of the
Government of India and there will be
no difficulty for them to decide to ac-
quire the necessary tonnage.

One point more in this connection I
would like to say and it 1s that the
Government should stabilise the ship-
ping companies as best as they could.
I was looking nto a report which de-
tails out the steps that have been taken
by 1ndustrially more advanced coun-
tries than ourselves during this year
1953 for strengthening their mejcantile
marine, !

Sir, the shipping companies complain
that they have to pay tax on the profits
that they make when they sell their
old vessels, whereas the cost of the
second hand vessels is high and if they
go to buy them from other countries
they have to pay a very heavy price
They have been demanding that if
they plough back into the industry the
entire money that they get out of dis-
posing of then old vessels, and if they
mvest the whole of that money for
acquiring new vessels for them, then
they should be exempted from any tax
on the profits made by the sale »f old
vessels. I think, Sr, this is a very
modest demand from them and we
should, irr the interest of our national
shipping, look favourably to their re-
quest 1n this connection Thank you

Sur1 KISHEN CHAND (Hyderabad)
Mr Deputy Chanman, we are now
considering this Appropriation Bill
No 5 and an hon Member has already
po:nted out that this 1s the 5th Appro-
priation Bill In years past there were
never more than one or two additional
Approptiation Bills and now it is al-
most a fashion that every session one
or two Appropriation Bills are brought
forward One reason for it 1s that so
many cesses and levies are introduced
and becausz the proceeds of all this
cess and additional excise duty go to
the Consolidated Fund of India, they
cannot he withdrawn without an Ap-
propriation Bill. It will be in the in-
terest of economy of time and better
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utilisation of funds if the amounts re-
ceived from these additional excise
duties and these cesses are put into the
Public Fund of India so that they can
be drawn directly from the Public
Fund of India and utilised for the pur-
poses for which they are levied, in-
stead of first depositing them into the
Consolidated Fund of India and them
withdrawing them One such duty is
the excise duty on coal and coke. I
entirely agiee that when the excise
duty was levied on coal and coke it
should be utilised for the development
of coal and coke But we are not fully
informed whether the total collection
from this excise duty on coal and coke
amounts to only Rs. 31,00,000 or to &
much higher figure or a much smaller
figure We want to know from the
hon Finance Minister that these 1tems
should be self-adjusting items and the
expenditure on these 1tems should be
fully covered by the income from such
items The hon. Member who has
spoken just before me has pointed out
another glaring case where the income
from the cess on sugarcane was about
Rs 12 lakhs and the expenditure was
only one lakh of rupees So I will re-
quest the hon the Finance Minister to
50 frame his Budget that the need for
such supplementary Appropiiation Bill
does not arise as and when any parti-
cular cess or additional duty 1s levied
and there should be provision in the
Bill levying the additional excise duty
or cess for the direct appropriation of
these proceeds for the development of
the patticular items

Several Members have already spok-
en about sugar and so I will not dilate
upon it but just refer to 1t 1n a couple
of minutes As hag been pointed out,
we are importing 2} lakh tons of sugar
al a cost of Rs 17 crores and earning
Rs 20 crores by selling 1it, thereby
making a profit of Rs 3 crores from
the poor consumers of this country

Pror. &G RANGA (Andhra) Not
exactly
Sarr KISHEN CHAND. It is alt

right because the interests of the local
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factories have got to be safeguarded
and when their selling price is Rs. 27
per maund naturally the price of
foreign sugar had to be kept at Rs. 30
per maund. When we are producing
so much quantity of sugarcane, if it
‘was all converted into sugar, it would
come to 40 lakh tons of sugar. But
what is the reason that we are produc-
ing only 124 lakh tons of sugar, I
should like to know from the hon. Food
Minister. The reason is the low price
of sugarcane that we are paying to the
-cane-growers. If the price of sugar-
cane was somewhat increased more
Ssugarcane will flow into the sugar fac-
tories and mot to the gur-making
small nehanis. The gur-making pro-
cess is a wasteful process, but because
the sugarcane grower feels that he
can get a little higher price by convert-
ing it into gur he goes in for gur.

Pror. G. RANGA : It is only the sur-
plus that goes to gur.

SHR1 KISHEN CHAND: The pro-
-ductive capacity of our mills is much
more than 124 lakh tons as was shown
iwo years back when they produced
16 lakh tons of sugar. ©Our factories
scan produce up to 20 lakh tons of
sugar. But why are they not produc-
ing. It is because the sugarcane price
is kept too low. It is so low that it
does not pay the sugarcane grower to
take it to the sugar factory. We have
got enough ‘sugarcane in our country.
When we have got it, is it advisable to
irnport 24 lakh tons of sugar? Will it
mot be far better if we increase the
price from Rs. 1-7-0 ex-factory and
Rs. 1-5-0 ex-station to at least Rs. 1-8-0
.and Rs. 1-10-0 respectively, giving the
additional concession that if the sugar
content exceeds 9 per cent. they will
gel 2 anpas per maund. Sir, if we
nrake this alteration in the cane price
there will be no need for this Appro-
priation Demand of about Rs. 10 crores
for the import of sugar. Therefore I
will strongly oppose the sanctioning of
this grant and this opposition is a token
{0 point out to the Government that
they have fixed the price of cane at too
low a flgure.
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4 PM,

The hon. Minister tor Finance has
asked for an appropriation of Rs. 1:80
crores for fertilisers. Now, the cane
grower is the maximum user of this
fertiliser. If the price of cane is kept
low, how can he use this fertiliser? It
is an inter-connected thing. If you
want me to use more fertiliser, natur-
ally you have to pay me a higher
price. And therefore from that point
of view also it is very essential that
the price of the cane should be in-
creased. Then we will not have any
surplus. It was very bad management
of the finance of our country that last
year we allowed the States to keep an
accumulated stock of nearly two lakh
tons of ammonium sulphate. Because
the States had to carry over two lakh
tons, the Centre has to pay the differ-
ence in price which amounts to 150
crores. So on account of the wrong
policy of fixing a low price for cane,
the Centre has doubly lost. It has got
to import sugar and it has also got to
pay the difference in the price of am-
monium sulphate.

Then, Sir, I come to the appropria-
tions in the Revenue account. There is
one item of loan to Kashmir. I think
everyone of us is very much worried
by the developments in our neighbour-
ing countries which might affect our
future relations with Kashmir. Kash-
mir is an integral part of India and as
such we do not mind giving this loan,
but I do hope that the Government will
be careful that these loans are proper-
ly utilised by the Kashmir Government
under the supervision of the Centre,
that these loans go towards improving
the lot of the agricultural population
in Kashmir and towards the develop-
ment of their small scale and cottage
industries.

Then I come to vote No. 47. This is
a demrand for Rs. 15 lakhs and it arises
from the fact that India got a wheat
loan of nearly two million tons from
America. It was rotten wheat; part of
it was wifit for human consumption.
It is now stored up in the godowns of
the Central Government. At Jeast 50
per cent. of it ig still stored up.
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Tae DEPUTY  MINISTER FoR
FOOD anp AGRICULTURE (SHRr M.
V. KRISHNAPPA): The whole lot of
loaned wheat has been consumed.

Surl KISHEN CHAND: At least if
you read the explanation that due to
the difference in price, which arose
because the wheat was bad, the Cen-
tral Government had to sell the wheat
at a lower price.

SHR1 M. C. SHAH: It wag because
of the subsidy given (o the States.
There was the policy of giving subsidy
to the States.

SHRI M. V. KRISHNAPPA: It was
net loss on account of deterioration. It
is subsidy. Instead of calling it sub-
sidy, they have called it loss.

SHR1 KISHEN CHAND: You had to
give this subsidy since the wheat was
very bad.

SHrr M. C. SHAH: No. To keep the
price low the subsidy was given.

SHr1 KISHEN CHAND: I beg to
withdraw my criticism on that point.

Then I come to itenr No. 45; that is

also agriculture. That is the subsidy
given by the Centre to the cotton
growers. There was a loss in land

revenue up to the extent of 50 per cent.
and this item of expenditure of Rs. 32
lakhg is therefore really subsidy for
the cotton growers. I would like to
know from the hon. the Finance Minis-
ter whether any efforts are being made
to improve the quality of cotton and to
introduce......

Surr M. C. SHAH: These are only
arrears to be paid. The Government
in 1950 had decided that in order to
grow more cotton the State Govern-
ments would be helped by wmaking
such payments. They remitted certain
land revenue and for that the Govern-
ment had to give grants. They were
not paid so far as Bombay and
Saurashtra were concerned. Now, we
are only paying those arrears. That
porrey has now bpeen abandoned.
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Surr KISHEN CHAND: Ishould like
{o know from the hon. Minister that
it it was a question of 1950, why was.
it now included in the Budget of
March? Why was it delayed till the-
5{h Appropriation Bill?

SHRI M. C. SHAH: The position was.
not finalised at that time and therefore
this could not be taken up at that time.

Surr KISHEN CHAND: Sir, I am
glad that thig is only an arrears item.
1 do not have anything to say about
it in that case.

Then there is another item, item.
No. 38, relating to miscellaneous ex-
penditure. In this I find one item is
the Nilokheri Centre Community Pro-
ject. I should like to know from the
hon. Minister, when he is giving a
reply, why it was not included in the:
original Budget demvand. These Com-
munity Projects are not new things;
they have been in existence for a long
time.

SHr1 M. C. SHAH: This is
Education Centre,

Sociat

SHRI KISHEN CHAND: Social Edu~
cation Centreg have been in existence-
for the last two years. Why was it
not included in the original budget?

Pror. G. RANGA: Bad budgeting.

SHR1 KISHEN CHAND: With these
words, Sir, I resume my seat.

Surr H. N. KUNZRU (Uttar
Pradesh): Sir, I want to speak very
briefly about two points. One is the
price at which fertilisers are sold in
thig country and the other is the ques-
tion of the import of sugar. So far
as fertilisers are concerned. we hoped
that when their manufacture in this.
country became a reality, it would be
a great help to the agriculturists, but
when the Sindri factory came into pro-
duction it was found that the price of
the stuff that was produced there was
higher than that of the imported stuff.
This year the same state of things con-
tinues and we find that the price of
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sulphate of ammonia produced during
the year 1952 1s about Rs 370 per ton
dand the revised pool price to the State
Governments 1s Rs 290 per ton The
difference between the two 1s therefore
Rs 80 What I should like to know 1s
whether the cost of production during
the last three years has come down or
not You may for the time being bear
some loss on the sale ot sulphate of
ammonia produced in the Sindrn fac-
tory but you cannot go on bearing this
loss indefinitely Our efforts should
therefore be to bring down the cost of
production so that the production 1n
thig country may be able to sell in com-
petition with the imported stuff Un-
less this 1s done the Sindn factory can-
not be supposed to have been establish-
ed on a stable basis

In an emergency, when no fertilizers
can be had from outside, for mstance,
m a war, this factory may serve a very
useful purpose But wars are occa-
sional and peace 1s the rule We have,
therefoie, to think more of the state
of things that should prevail in peace-
time rather than of our difficulties
when war breaks out I, therefore
repeat that 1t 1s of the greatest im-
portance to us to know to what extent
the cost of production hags come down
during the last three years, what efforts
continue to be made in order to reduce
1t further, and what hope there is of
producing 1t at a price comparable
with that of the imported sulphate of
ammronia

The next thing I should Lhke to
know 15 what are the total 1equire-
ments of the country in regard to sul-
phate of ammonia how much 1s pro-
duced mn this country and how much
1s obtamned from outside It 1s possible
by limiting the mmported stuff to push
on the sale of the sulphate of ammomnia
produced 1n this country The culti-
vators will be under a compulsion to
use the 1ndigenous sulphate of ammo-

ma 1if they find that its price 1s
such as to enable them to earn a
higher profit than the ordinary

manures enable them to I have asked
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for the total requirements of the coun-
tiv 1n this respect and the quantity
of the sulphate of ammonia imported
1n orde; to know whether, pending the
desired reduction in the cost of pro-
duction, 1t 1s possible to lIimit the
quantity of the imports 1in such a way
as to increase appreciably the sale of
the indigenous stuff

Now, Sir, a word about sugar Much
has been said about the price of the
sugarcane But, so far as I have been
able to understand the position, the
need for the impoit of sugar has arisen
not because of the short production
of sugar in this country but because
of inadequately regulated 1ssue of
sugar by the State Governments

THE MINISTER ror FOOD anp
AGRICULTURE (SHRt Rarr AHMaD
Kipwar) I have not been able to
understand what ‘inadequately regulat-
ed issue of sugar’ means

Surt H N KUNZRU The Central
Government controls the quantity of
sugar and 1t is for 1t to decide the
time at which the sugar will be re-
leased What I understood from the
newspapers a few months ago was—
when my hon friend was going about
delivering speeches denouncing the
sugar manufacturers

Surr RAFI AHMAD KIDWAI Did
I?

Ssurr H N KUNZRU The hon.
Member’s memory 1s short, but we
treasure the words that fall from his
hips

Sur1 RAFI AHMAD KIDWAI Ask
the other benches

Surt H N KUNZRU It was said
that the manufacturers were allowed
to export sugar without any thought
being given to the fact that if this
sugar was allowed largely to be ex-
ported at a particular time, the sellers
would be able to hoard 1t or the manu-
tacturers would be able to faise its
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[Shri H. N. Kunzru.}
price. It must be within the know-
ledge of my hon. friend—though it
may not be convenient for him to ad-
mit it just now—that the sugar manu-
facturers tried, after getting permis-
sion from the Government, to have the
quantity which they were authorized to
sell exported to the States where it
was needed as quickly as possible.
They used all sorts of methods in order
to get the wagons required for the
despatch of their sugar. What we
should like to know......

SHrr RAFI AHMAD KIDWAI: I
have not been able to catch......

SHrr H. N. KUNZRU: ...... is not
what happened three years ago. We
are not{ concerned with that. We are

concerned with the fact that the pro-
duction, if taken along with the sur-
plus of the previous year, would be
able to meet our requirements. It is
the business of the Government to say
why we have to pay a higher price
for sugar. It is the rise in the price
of sugar that has necessitated the
import. of sugar. We should like,
therefore, to know what the policy of
the Government in this respect will be.
It is not enough to say that the future
policy with regard to the imports of
sugar will be decided in March or April
1954 when it would be possible to have
a reasonably correct idea of production
during the next season.

SHRI RAFI
Where is it?

AHMAD KIDWAIL:

Sar1 H. N. KUNZRU: It is here, Sir.
Either my hon. friend does not know
what information is supplied by his
Department to the Finance Ministry or
the Finance Ministry manipulates these
arguments that he is not able

Suri RAFI AHMAD KIDWAI: You
are not stating it correctly......

SHRI H. N. KUNZRU:: I do not know
that this thing is wrong; but we have
this note put in our hands. If my
friend thinks that this is not correct,
it is not good; it is for the hon. Minis-
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ter to correct it. He is a member of
the Government that has supplied this
House with this information.

SHRI RAFI AHMAD KIDWAI: Am
1?

Surr H. N. KUNZRU: Perhaps he
wants to follow his own policy and
does not succeed in every case; and
when he does not succeed, he feels
that he is not a member of the Gov-
ernment. It is a matter of domestic
interest to the Government. What we
are concerned with is the policy and
actions of the Government; and here
it is stated in the note that has been
placed before us: “It was first pro-
posed to import only one lakh tons of
sugar up to the end of December 1953,
and to consider the question of import-
ing any further quantity in March/
April 1954, when it would be possible
to have a reasonably correct idea of
production during the next season.
Supplementary Grant of Rs. 7;25 crores’
was accordingly obtained in the
August-September 1953 session of the
Parliament to cover expenditure on
the purchase and import of 1 lakh tons
of sugar. The position was subsequent-
ly reviewed and it was considered that
import of 1 lakh tons of sugar up to
December 1953, might not be suffi-
cient to achieve the purpose in view
particularly of the fact that the trend
of prices and off-take continues to be
steady. It was, therefore, decided to
import the balance, 1 lakh tons, also.”
This does not weaken what T have said.
It only increases the force of my re-
marks. It was at first proposed to
import only 1 lakh tons of sugar up
to March/April 1954.

Suri RAFI AHMAD KIDWATI: May
I correct him, Sir?

Mgr. DEPUTY CHAIRMAN: The
hon. Minister may do that when he
replies. —

Surr H. N. KUNZRU: 1 shall be
very glad to have his correction now
in order to be able to answer him
effectively.
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SHRI RAFI AHMAD KIDWAI: Well,
‘the Member had once said that Gov-
ernment would decide its policy in
March and April and he based his
1emarks on the note, and now he him-
3elf says that it was first decided to
wait till March. But in the mean-
1iime, Government imported one lakh
tons and now they have imported
50,000 tons more. And therefore, Sir,
that remark is not a correct remark.

SHR1 H. N. KUNZRU: What my
hon. friend has said. fully $upports
what I have said. It increases our
apprehensions. If during this period,
instead of the proposed one lakh tons
of sugar, two and a half lakh tons
have been imported, what is going to
be the state of things after March or
April next?

Sur1 RAFI AHMAD KIDWAI: This
‘will be sufficient for the requirements
-of port towns up to May. In the mean-
time, we will place further orders.

Surr H. N. KUNZRU: That has not
been stated here. My hon. friend
should have taken care, instead of
trying to confuse us here now, to give
us accurate information. And we
have a right to complain that instead
«of taking adequate care to place the
full facts before us, he has sent us a
perfunctory note and has tried to
accuse us of inaccuracy when we base
our remarks on that note.

SHRI RAFI AHMAD KIDWAI: That
has not been correctly read.

SHR1 H. N. KUNZRU: It has been
very correctly read. In fact it was
read in such a way that it was to the
advantage of the Government. My
hon. friend has compelled me to read
out the whole note which is much
more disadvantageous to the Govern-
ment than what I had said. So, Sir,
what we should like to know is whe-
ther sugar is going to be immported in
March or April or not. What is the
outlook for the future? The Govern-
ment may, by selling the sugar here,
make a little profit, but we cannot get
‘the foreign exchange that we have to
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spend on the purchase of foreign sugar.
It is therefore of the utmost import-
ance that the policy followed by the
Government, not merely with regard
to the production of sugar, but also
with regard to its sale in this country,
should be such as to prevent a sudden
rise in the price of sugar and absolve
Government of the need of importing
foreign sugar, which unnecessarily

uses up a fairly large quantity of ex-
change,

SHR1 RAFI AHMAD KIDWAI: Sir,
I have heard my friend, Pandit Kun-
zru, with attention. He says that
he is not sure of what Government’s
policy of sugar ig going to be. I can
assure him that we want to produce
more in this country than our con-
sumption so that we may be able to
export. But as he is aware, we were
producing about 11 lakh tons up to
1951. Then in 1952 we were able to
produce 15 lakh tons. Then next
year, we could have produced the
same quantity, if not more, but the
sugarcane crop in the Meejut area,
which is the largest sugar producing
area, got diseased, and therefore there
was a fall in the production of sugar
and also in the production of gur. On
account of the fall in the production
of gur, the gur prices went up, and in
South India there was hardly any
difference between the gur prices and
the sugar pr.ces. Therefore, there was
4 larger consumption of sugar than
there used to be ordinarily. The
sugar consumption of last year is
supposed to be between 16 lakh and
17 lakh tons, which is about five lakh
tons more than it used to be under
the controlled economy. Then there
were two alternatives open to us—
either to enforce the control that we
used to have or to bring more and more
sugar into the market, so that the con-
sumer may get hig sugar at the prices
at which he used to get it. Now, if
we had reimposed control, we would
have played into the hands of the
hoarder who would have got much
more profit than he could get under
our new scheme. We, therefore, im-
ported sugar. Firstly, we placed an
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order for one lakh tons and we thought
that we will review our position 1n
March or Aprii But we found that
although we were supplying all the
requuements of our important port
towns, Bombay Calcutta and Madras
and also of other sea-coast regions like
Cochin and Saurashtra, still the price
of sugar was not gong down There-
fore, we placed an order for another
lakh of tons In the meantime, the
sugar pirices outside India were falling
and we took advantage of 1t and we
placed an order for another 50.000 tons
Now, with all this sugar, we will be
able to supply the port towns up to
the end of March or up to the end of
April  In the meantime the gur
prices have come down Therefore, we
would watch the trend of consumption
of sugar and 1if we find that the sugar
consumption 1s still as high as 1t was
last year, then we would place further
orders for the import of sugar and we
would continue to supply the coastal
towns with the imported sugar and
the rest of the country would be fed
by the 1ndigenous sugar In the
meantime, there 1s an attempt to re-
organise the sugar industry  Some of
the factories m Northern India want
to shift to South India and we are go-
ing to encourage them even by
offering themr some inducement
and we are also trymng to get some
new factories started One factory
has already applied for being shifted
from East Africa 1o Mysore State and
it has been given a licence We are
receiving other applications also and
1 hope that if we can get four or five
bhig factories established, then our pro-
duction may go up But so long as
there 1s the -hortage of production, I
think the consumer should be supplied
with his full quota of requirements
and therefore our 1mports will con-
tinue

Syrr H P SAKSENA Wil 1t not
be a dangerous step to transfer the
North Indian sugar factories to South
India because South India 15 gen-
erally a victim of drought, and 1if there
is no ramnfall, there will be no sugar-
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cane? So it will be a very risky and
unbusiness-like step

SHrI RAFI AHMAD KIDWAI I
think 1t would be unbusiness-like to
start sugar factories in North India
where the season 1s only for 90 days,
while 1n South India in some places 1t
1s about nine months or ten months
And I can assure the hon Member
that there are facilities for irrigation
even 1f there i1s drought There are
so many sugar factories in South India
and they have been working for eight
or nine months 1n a year Onlvy one
factory 1s not working this year on
account of drought and that 13 im
Mysore Butl I hopc they will arrange
some 1rrigation facilities there also.

Surr KISHEN CHAND May I ask
one question? Is it nossible that if
the price of cane 1s increased then
the present factories can crush up to
20 lakh tons of sugar?

SHrR RAFI AHMAD KIDWAI 1t
1s not possible and it is no use In-
creasing the price because if we n-
crease the price of cane, there would
be no 1ncrease in the production of

cane Whatever cane people can
produce, they are producing They
had produced whatever they could

even last year when the prices were
low This year we have raised the
prices The other day I had quoted
the figures in this House and I had
said that when the price wag rawsed
from Rs 1-6-0 to Rs 2-0-0 a maund,
the cane cultivation decreased be-
cause the price of wheat and rice also
rose proportionately, and therefore the
people did not care for the cane prices

ProFr G RANGA Sir, I am glad
to be able to say that I am in general
agreement with the policy pursued by
my hon friend, Mr Kidwal

Suri RAFI AHMAD KIDWAI- Then
I would like to reconsider my policy

ProF G RANGA At the same time
I do not agree with him about his
remarks i regard to prices They
first of all keep down the food grain
prices and then they want to keep
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down the sugarcane prices. When the
lood grain prices are up and there is
less acreage placed under the cane
crop, then they say that they are pre-
pared to raise the price of the cane.
This is a kind of vicious ciicle. 1
would like my hon. friend to see to it
that a comprehensive study is mrade
in regard to the prices of the cane.

Secondly, Sir, even according to the
price that is found by the manufac-
turers to be economic to pay to our
cane growers, we find that there are
good manufacturers and bad manufac-
tuwrers. My hon. friend, Mr. Rafi
Saheb, knows very well how in South
India there is what is known as a
cane price formula which has been
developed by the South Indian Sugar
Manufacturers Association. Some of
the manufacturers are prepared to pay
according to that formula the prices
which they have considered to be good
enough to be paid to the growers,
while leaving to themselves a good
enough margin of profit, but there are
so many manufacturers who are un-
willing to pay. My hon. friend used
his good offices, I was told, with one
of those big mills, particularly that
one in Hospet. and that he has per-
suaded them to pay according to this
formula. But I was shocked to learn
only yesterday that even this mill is
going out of this formula next year.

SHr1 RAFI AHMAD
Which mill?

KIDWAIL:

Pror. G. RANGA : The Hospet Mill.

Surr RAFI AHMAD KIDWAI: It
only recently came in, and it will have
to continue next year.

Pror. G. RANGA : But unfortunate-
ly there are so many other mills who
refuse to do it. What happens to the
cane growers? Are they to be com-
pelled to suffer, and to go on suffering
as they have been suffering, because

of the very low prices that are being °

paid to them, even while those mills
are able to get for their sugar the
same price as is obtained by the other
sugar manufacturers who are good
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enough to pay according to this for-
mula? Something has got to be done.
I was told that my hon. friend has
advised some of our men in the South
that they should organise co-operatives
of cane growers, and in that way to
bring pressure to bear upon those
manufacturers. But is it not the duty
of the Government of India as well
as of the State Governments to take
expeditious steps in order to develop
those co-operative societies and for
that purpose would it not be advisable
for the Central Government to set
apart a portion of the money that they
themselves derive even fromr this
Sugarcane Cess Fund in order to
develop these co-operative societies
of the cane growers?

SHR1 RAFI AHMAD KIDWAI: My
hon. friend forgets that we do not get
any amount from the cess, and it is
for the State Governments to organise
these co-operatives. U.P. and Bihar
have passed leg slation—Punjab also—
that cane hag to be supplied through
the co-operative societies. Once you
pass a legislation like that, they will
be able to have collective bargaining
power. What happened in Hospet was
that they joined together and refused
to supply the cane, till all the out-
standing questions were settled, and
that is how the settlement about Hos-
pet came about.

Pror. G. RANGA : One of two things
will have to be done. Either my hon.
friend should use his good offices as
well as his leadership with the State
Governments in order to see that these
co-operative societies do come into
existence or he should get Central
legislation passed to compel those bad
manufacturers to pay at least the
prices that the good wmanufacturers
have decided by a majority to pay to
the growers.

I am in favour of the policy that he
has developed of purchasing sugar
from abroad, importing it here and in
that way forcing our own mnranufac-
turers to sell their sugar at a reason-
ably low price to our consumers. I do
not think it is quite right for anyone
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to question that, but then there is the
other question of foreign exchange.
It is true that we will be losing a cer-
‘tain amount of foreign exchange.

Sur1 RAFI AHMAD KIDWAIL: We

have to spend that exchange.

Pror. G. RANGA: I would like to
request my hon. friend whether by
any chance he could allow a good
enough quantity of the gur produced
in South India which is surplus to be
exported. If this is done, we would
be able to get at least a small quantity
of foreign exchange to counteract the
ioss of foreign exchange that we incur
on the import of sugar. It remains a
fact that three-fourths of the cane pro-
duced in South India is !eing utilised
for gur manufacture, not because we
don’t want to send our cane to the
sugar mills, but because there are no
sugar mills there. My hon. friend,
My, Saksena. was wondering whether
.it would be a good thing to shift the
mills from U.P, and Bihar to the South
ot India. I can assure him that the
sugar content—or the sucrose content
45 it is called—of the South Indian
cane is twice as much as that of the
cane you grow in Bihar or U.P.
rherefore, from the national point of
view, it is more profitable really to
produce more sugarcane in South
ndia and convert it into sugar. By
wnis I don’t mean to say that produc-
wion should be confined only to the
South, but at the same time there
should be at least enough mills in the

‘South to utilise at least half of the
votal amount of cane that is being
produced there and which is now

being converted into gur.

surt H. P. SAKSENA: Do it by all
means but why shift the Northern
India mills to South India?

Pror. G. RANGA: That is because,
as has been pointed out by some hon.
friends, the total capacity of the North
ladian mills to produce sugar is not
Leing utilised. This will help the
manufacturers in U.P. and Bihar to
make more money and at the same

t
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time help our own growers. I would
like to appeal to my hon. friend, the
Food Minister, to consider thig ques-
tion of allowing export of gur from
South India, and what is more, to re-
vise his policy of allowlng the State
Government to restrict the right of
our cane growers to sell their cane
only to a particular mill. In this man-
ner our cane growers are heing put
to very much loss.

Surr RAFI AHMAD KIDWAIL: You
never referred to this before.

Pror. G. RANGA: This should be
changed so far as South India is con-
cerned.

The other poinl is about fertilisers.
I am in favour of the subsidy that is
being given for the sale of fertilisers
in the country, and yet there is a case
for seeing to it that the cost of manu-
facture of fertilisers from the Sindri
factory should be kept down to the
minimum.

SHrr RAFI AHMAD RIDWAI: That
is going down every year.

Pror. G. RANGA: Let the Govern-
ment take whatever steps are possible
to see to it that we produce it at
competitive rates so that the Gov~
ernment of India need not have to
spend so mruch money. Even though
my point is that we should be able to
produce our fertilisers at competitive
prices, I would like the Government
to continue to subsidise the sale of
fertilisers so that our vproducers will
be able to get it cheaper and they
could be encouraged to use more and
more of these fertilisers. Sir, the
Japanese method of cultivation will
not be a success, unless there is greater
and larger use of these fertilisers.
Therefore we must popularise our
fertilisers as much as possible, and in
addition to popularising the use of
our fertilisers, we should see to it that
more and more use of these fertilisers
comes into vogue and that would be
possible only if we subsidise these
fertilisers. For this reason, I am in
agreement with the present policy.
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SHrRr RAFI AHMAD KIDWAI Very
good

THE MINISTER ror PRODUCTION
(Surr K C Reppy) Mr Deputy Chair-
man, I am sorry I was not here during
the earher stages of the debate on the
Appropriation Bl I could hardly
tealise that any important reference
to the question of the cost of pro-
duction of the Sindri fertihiser or that
of the selling price of 1t would be
raised 1n the course of the debate, but
I understand that certain remarks
have been made in connection with
the cost of product on of the fertiliser
at Sindit and even an inference drawn
that the supply of that fertiliser to
the consumer 1s being subsidised at
the cost of the exchequer and that a
policy of importing fertilisers and sup-
plying them at cheap rates to the con-
sumer 1s preferable to the policy that
15 adopted now I must con-
fess that I don’t exactly under-
stand or know the tenor of the
remarks that have been made by pre-
vious speakers but on the assumption
that the remrarks were of the nature
that I have just now 1nd.cated 1
should like to give some information
to the House and make some observa-
irons I have not got absolutely ac-
curate figures before me but what I
would now state 1s from memory and
I can claim some amount of authenti-
aty for the figumes that I will give
presently

One thing should be remembered
and that 1s ths When the Sindn
Fertiliser Factory went into produc-
tion, nitially when production was on
the low side naturally the price of
fertiliser haa necessarily to be fixed at
a highey rate We began with a price
of about Rs 350 to Rs 365 per ton

Later on when the production was
geared up, as the plant went 1into
normal product on, we reduced the

price to Rs 335 Later on the price
was reduced to Rs 290, that 15 the
pool price The price at which Sindri
sells to the pool is Rs 285 per ton
That 1s pooled with the fertiliser of
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the factory at Alwaye, the price of
which 1s naturally, because of certain
inherent reasons, about Rs 335 or even
Rs 350 The pooled price of indigen-
ous fertihiser 1s Rs 290 and I would
hke the House to note that the poolad
price of impoited fertiliser today 1s
Rs 310, 1e, Rs 20 more than the pool-
ed price of the local fertiliser So the
only dquestion that arises 1s this:
whether intrinsically the imported fer~
tiliser could be made available to our
consumers at a much lower price than
the price of the indigenous fertiliser
Whatever may be the cost of produc-
tion of fertiliser 1in other countries,
the cost at the factory, as between the
landed cost of the imported fertiliser
today and the cost of our fertiliser,
our price compares very favourably
with the landed cost of the mmported
fertiliser A reference seems to have
been made to the cost of a consignment
of Japanese fertiliser which wag 1m-
ported into our country, the price of
which was somewhere 1n the neigh-
bourhood of Rs 230 o1 Rs 225 or so
That wag a very special case and 1n
the course of answering certain ques-
tions on that particular matter 1n this
very House, I brought to the notice
of the House the special circumstances
under which that consignment was
made available to us through the
T C A The special circumnstances
were these In Japan the production
of fertiliser ha. gone up rapidly—very
high indeed—and 1t was a problem
for Japan as to how to dispose of their
accumulated fertiliser It so happened
that they were sending a steamer to
Cuba to bring sugar into their country
and that bottom was made use of to
send some fertiliser to us here so that
1t mayv in 1its turn bring Cuba Sugar
to thewr country It was under those
circumstances that through the TCA
we got a Japanese consignment
at a very low iate but that has not
been repeated agamm so far as I am
aware That 1s the actual position.
With regard to these prices, we have
to be a little wary and cautious be-
cause we don’t know the actual cost
of production 1n any country nor-—and

I have taken up a stand for which
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I have been criticised very strongly—
would it be desirable to disclose the
actual cost of production of the Sin-
cri fertiliser also. Anyway a general
appraisal certainly is possible. So far
as the cost of production of the
Japanese fertiliser is concerned, I
think when we got that consignment
at a lower rate, our information is
that the cost of production was Rs. 350
per ton whereas under the special
circumstances—because of some
special steps taken by them in order
to clear their stocks—they mmade it
available to us at about Rs. 230 per ton.

Having said this, I would like to
make some general observations also.
I don't know what exactly was said
by the previous speakers. Even if the
cost of production of some articles in
our country—of the fertiliser, for ex-
-ample, is somewhat on the higher
side when compared to the cost of
production of similar articles else-
where, it is in the national interest
that we should stop the import of such
articles to encourage the off-take of
nur own products. If the consumer
is going to be hard hit, as my hon.
friend Mr. Ranga was pointing out,
we have to subsidise and that is exact-
ly what is being done in the step that
has been taken by the Food and Agri-
culture Ministry during the earlier
part of this year. The second point to
temember so far as the Sindri Fertili-
ser is concerned is this. We have
progressively brought down the price
-of the fertiliser from Rs. 365 to Rs. 285
and our production now is round about
800 tons per day. We hope to reach
the Y50 or 1,000 tons per day target.
When that is reached and when the
-coke oven plant, which is being in-
stalled also, goes into production and
when the cement plant at Sindri,
which is a subsidiary industry, goes
also into production, then mnaturally
the cost of production will come down.
It is quite on the cards that we will
be able to reduce the price of Sindri
fertiliser—though not in the imme-
- diate future—in the course of the next
few months or in a year. This is the
position and I don’t want a wrong
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impression to be created that the
Sindri Fertiliser is acting as « drag on
our economy, that the price of tne
{ertil ser is somewhat on the high
side, that if we import the stuff from
outside that either the country as a
whole or the consumers will be very
greatly benefited. That is not the
position. I have stated briefly the
{acts of the case and if a further op-
portunity offers itself to me, I am pre-
pated to place all the other details of
the facts before the House.

Pror. G. RANGA: I wanted to ask
{or some information. May I know
whether my hon. friend is aware of
the fact thal some of the European
firms through whom they are trying
to distribute the Sindri fertilisers, are
offering the fertiliser at Rs. 345 where-
as the pooled price is only Rs. 260 or
Rs. 3107

Surr K. C. REDDY: I am afraid
the hon. Member—may I say-—is con-
fusing certain aspects of this matter.
Possibly the hon, Member has in mind,
when he refers to Rs. 340 or Rs. 350,
the price at which the consumer is
getting the fertiliser in his part of
the country.

Pror. G. RANGA:
north.

Even in the

SHrr K. C. REDDY: Rs. 290 is the
pool price foor. Sindri. The same
tertiliser, in the part of the country
from which he comes, comes to about
Rs. 335 or Rs. 340 because the freight
has to be added on, incidental charges,
commission, cost of gunnies, etc. So
that is how I understood him but
if the price at which they are quoting
is higher taking all aspects into ac-
count than that at which we are
offering, then that is a matter to be
examined. I would request the hon.
Member to pass on the information
to me and I shall have the matter
looked into.

Tue DEPUTY MINISTER FOR
RAILWAYS anp TRANSPORT (SHR!
O. V. ALacesaN): Sir, I will not
take the time of the House. I am
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glad that the House has bheen con-
sistently evincing keen interest in the
development of our shippmng  When
we began we began with a very ambi-

tious plan We wanted to raise
the shipping tonnage to about 2
mullion  That was the reconrmenda-

tion of the Sh pping Policy Commaittee
but then we had to be more sober and
we had to bring 1t down te about 6
lakh tons Now the Rive VYear Plan
contemplates a net addition ot 2,15 000
tons to our fleet of which 1,05,000 tons
will go to reimnforce the coastal fleet
and 110,000 tons for overseas pur-
poses Sir, in these two categories we
have made provision to grant loans to
the +tfune of Rs 19 45 crores For
coastal shipping a target of Rs 4
crorec has been provided I am glad
to say that more than half of i1t ha-
been already utilised by the com
panles engaged in coastal trade The
House 1s aware that coastal trade
has been entirely reserved for Indian
shipping The position regarding the
utilisation of these loans with refer-
ence to overseas shipping has not been
so bright up till now But in the 1e-
cent meeting of the Consultative Com-
mittee of ship owners, an 1mpetus
was given to this The Minister for
Transport presided over i1t and 1n-
vited suggestions and appealed to the
shipping interests to co-operate and
ut lise these loans As a result of
that appeal I am glad to say that some
firm commitments have been made
The provision under that head 1s
Rs 65 ciores, and we are now con-
fident that before the Plan period 1s
over this amount may be utilised to
the fullest extent

That 1s all that I have to say with
reference to the grant of loans, the
provision of loans and the utilisation
for the purchase of addifional ton-
nage

Then I understand a question was
raised as to whether the Eastern Ship-
ping Corporation had declared a
<1vidend Sir, for the years 1951-52
and 1952-53 this Corporation declared
a dividend of 2 per cent The total
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dividend earned by Government who
hold 74 per cent ot the shares 13
Rs 7,40 000 fo, two years and the
Scindias who are the other share-
holaer and who are also the mranaging
s sen*s earned a dividend of Rs 2 60,000
The Corporation have been showing
profit and they are go ng to increase
their tonnage They are going to
acquire two more cargo vessels An
order hag been placed for one at the
Vishakhapatnam yard and thev have
placed orders for another ship with
cne of the German yards So I may
submit that the Eastern Shipping Cor-
poration have been working very well
and they are also going to participate
n other trades—in the India-East
Africa trade

Surr M C SHAH Sir, the questions
raised with regard to sugar 1mport,
fertihser shipping corporations and
other matters have all been answered
Now what remains 1s only some ques
tions about procedure My non friend
there referired to financial accounts
and audit reports after 1946-47 not
being available Perhaps, he 1s aware
that final accounts are dealt w.th by
the Auditor General and not by the
Government of India and as hag al-
ready been indicated here, there were
certain difficulties due to balances of
loans and other aspects of the ques-
tion after the partition We could not
get certain figures They were trying
to have provisional figures So all
these difficulties will have to be taken
mnto consideration

Then another point raised was that
there wag large expenditure 1n the
Supplementary Demand But as I
have already pointed out, it 15 only
Rs 276 crores or so and also there
1s no new service It 1s not possible
always to anticipate the actual ex-
penditure It mray be that sometimes
the expenditure just goes up and some-
times there are certain other items or
certain other schemes which may be
worked out in the course of the year
So 1t becomes necessary to have a
supplementary demand for grants
There 1s nothing unusual in that step
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It happens in every country where a
budget is presented. So it is not that
there cannot be any demand for sup-
plementary grants. So looking to the
amount that is involved, I do not
think that the Government have erred
in any way in not anticipating these
things.

There was one point raised by my
hon. friend Shri Kishen Chand—un-
fortunately he is not here

AN Hon. MEMBER: He is here.

Surr M. C. SHAH: Oh, I am sorry.
Well, he said that all collections from
cesses must be made over to the pitb-
lic account and should not be put into
the Consolidated ¥und so that there
may not be any necessity for supple-
mentary demands. But we have con-
sulted the Comptroller and Auditor-
General as weli ag the Law Ministry
and their advice is that it will be
unconstitutional to give away these
sums to the public account and that
they must be first credited to the Con-
solidated Fuad of India and thereafter
these sums must be disbursed. He
wanted to include the amount collect-
ed—Rs. 125 lakhs. Ags a matter of
fact, in this respect, the Railway
Department has to give the final ac-
count. So when the Railways send
in the provisional accounts we deal
with those sums and I would say in
the case of the Railways, for the last
three months there are arrears and
the final accounts are received late,
that is to say, after the financial year
begins. So it becomes necessary to
ask for supplementary demands to
repay this sum to that fund.

Then my hon. friend, Shri Bhanj Deo,
asked—*“Why ask for this capital ex-
penditure of Rs. 11 crores? Why not
write it off to the revenue side?” Well,
it is not possible, or feasible or even
advisable to do so. Here it is a case
of State trading. We are importing
sugar and selling it and we make
profit—a profit of Rs. 3 crores. So it
is State trading. So we cannot write
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it off to the revenue side. And regard-
ing fertilisers also there is subsidy to
be given, because, as has been al-
ready explained, there was over-
stocking at Sindri and all the States
were persuaded to take stocks and at
the end of the last financial year
1,80,000 tons remained unsold with
them. And that was mostly because
of trhe famine in Madras. If they had
had rains in Madras, one lakh and
odd tons would have been consumed
there. When the pool prices are lower
this year, I think it would be just to
give some subsidy to the State Gov-
ernments.

Sir, except these two or three
points, there are no points that I have
to reply. Certain questions were rais-
ed about the policy, but I think it
would be appropriate to raise the ques-
tion of policy when the Budget is
presented and when the Budget is
discussed. Just now it is only a ques-
tion of certain supplementary grants
and it is nol proper to discuss policy
questions at this time.

Sir, I hope the House will take this
motion into consideration.

Mr. DEPUTY CHAIRMAN:
guestion is:

The

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1953-54,
as passed by the House of the
People, be taken into consideration.”

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: Now
we take up the clause by clause con-
sideration of this Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

SuHr1 M. C. SHAH: Sir, I move:
“That the Bill be returned.”
Serr H. P. SAKSENA: Sir,......
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Mmr DEPUTY CHAIRMAN
1s no tume Mr Saksena

There

Surr H P SAKSENA Sir, just one
observation I will hardly take two
minutes

There
You can

MR DEPUTY CHAIRMAN
are only two minutes left
have only one minute

Surr H P SAKSENA Yes, Sir
The point that I would hke the hon
the Deputy Minister for Finance to
note 1s this that 1t should not be made
a practice to come forward to Parha-
ment with demands for supplementary
grants It should be rather an excep-
tion than a rule Is it not possible to
foresee all the expenses that one shall
have to incur during the course of the
year?

Mr DEPUTY CHAIRMAN That
pomnt has been replied to, Mt Saksena

SHurt H P SAKSENA With these
observations, Sun, I resume my seat

Mr DEPUTY CHAIRMAN The
question 1s

“That the Bill be returned”

The motion was adopted

5 PM

THE PATIALA AND EAST PUNJAB
STATES UNION APPROPRIATION
(No 3) BILL, 1953

Tue DEPUTY MINISTER FOR
FINANCE (SHrt M C SHan) Sir, I
beg to move

“That the Bill to authinse pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Patiala and East Punjab States
Union for the service of the finan-
cial year 1953-54, as passed by the
House of the People, be tzken into
consideiration ”

[THE VicE-CHAIRMAN (SHr1 K S
HEGDE) 1n the Chair ]
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Sir I do not think that I should
say anything further than what is
contained 1n the statement already
circulated to the Members of the
House The explangtory notes are
contamned 1n that statement Very
small demands have been made which
are absolutely necessary and I do not
think that I should take the time of
the House 1in going through those
figures which aie theie in the state-
ment already circulated

Sir, I move

Tue VICE-CHAIRMAN (Ssrr K S
Hecpr) Motion moved

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consohdated Fund of the State of
Patiala and East Punjab States
Union for the service of the finan-
c1al year 1953-54, as passed by the
House of the People, be taken into
consideration ”

Surr P C BHANJ DEO (Orissa):
Sir, the Home Minister, Dr Kailas
Nath Katju, announced the cther day
that elections in PEPSU wi'l be over
by the end of March next year It is
gratifying to note that supplementary
grants have been demanded for~ it
and 1s embodied in the present Appro-
priatron Bill I am anxious to know
about the preparations of the Budget
of the PEPSU Government for the
next year, 1954-55 I would hke to
know whether the elected popular
Ministers will have a say i1n the pre-
paration of the next Budgct for the
full year 1954-55 It 1s now moie
than a year, Sir that PEPSU hag been
under the President’s Rule This
Parliament passed the mamn annual
Budget for PEPSU for this year as
well as the present batch of supple-
mentary demands crystallised in the
present Bill I wish to know whether
thig Parliament will examine the Ap-
propriation Accounts of PEPSU for
this year when they are prenared and
published I do not know whether the
Mini-ter caught my question

SHRI M C SHAH About Budget?



